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I N THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTl ON

Cl VI L APPEAL NO. 5395 CF 2010
(Arising out of SLP(C) No.15563/2008)

V. PAVI THRAN Appel | ant (s)
: VERSUS:
M S. SI RAF AND ORS. Respondent ('s)

ORDER

Leave granted.

The appellant was working as a conductor in the
Kerala State Road Transport Corporation. He net with an
accident on 8.1.1993 in which he suffered serious
infjuries on the pelvic region. On various heads he
clainmed a total conpensation of Rs.6,98,6300/-. The Mtor
Accident Cains Tribunal (“Tribunal”, for short) found
that the accident occurred due to negligence on the part
of the driver of the vehicle which was insured with the
third respondent. But the Tribunal awarded a conpensati on
of only Rs.2,47,500/- to the appellant with interest at
the rate of 12% per annum

Aggrieved by this portion of the award, the
appellant filed an appeal before the H gh Court of
Ker al a. By the inmpugned judgnent, the H gh Court partly

allowed the appeal and awarded Rs.3,300/- nore for
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expenses incurred on account of treatnent of the
appellant. This additional anmount of Rs.3,300/- was
directed to be deposited by the third respondent -
| nsurance Conpany with interest at the rate of 8% per
annum

W have heard the |earned counsel appearing on
behal f of the parties.

It is submtted by the |earned counsel for the
respondents that sonme anount has al ready been paid to the
appel I ant .

In the facts and circunstances of this case, we
deem it appropriate to direct Respondent No.3 to pay
Rs. 75,000/ - to the appellant in full and final settlenent
of his claim within six weeks fromtoday. This paynent,
however, would be over and above the anmount which has
al ready been paid to the appellant. This amount shall
carry the sane rate of interest as was directed by the
Tri bunal .

Thi s appeal is disposed of accordingly.

( DEEPAK VERMA)

New Del hi ;
July 12, 2010.
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| TEM NO 8 COURT NO 4 SECTI ON XI A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).15563/2008

(From the judgenent and order dated 13/12/2007 in MA

No. 231/2001 of the H GH COURT OF KERALA AT ERNAKULAM

V. PAVI THRAN Petitioner(s)
VERSUS

M S. SIRAF & ORS. Respondent (s)

(Wth appln(s) for permssion to file additional docunents

and with prayer for interimrelief)

Date: 12/07/2010 This Petition was called on for hearing today.

CORAM :

HON' BLE MR JUSTI CE DALVEER BHANDARI
HON BLE MR JUSTI CE DEEPAK VERVA

For Petitioner(s) Sr eekumar , Adv.
Nar ayanan Nai r, Adv.

Madhusoodanan, Adv.

A0
ZMZ

For Respondent (s) Ravi Bakshi , Adv.

Yash Pal Dhi ngra, Adv.

s3 333

UPON hearing counsel the Court nade the follow ng
ORDER
Leave granted.

Heard the |earned counsel appearing on behalf of
the parties.
The appeal is disposed of in terns of the signed

or der.
(A. S. BI SHT) ( NEERU BALA VI J)
COURT MASTER COURT MASTER

(Signed order is placed on the file)



